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OONERKTAR/ CCPNo_____46 ef 1992 in 0A-674/88

Rameshwar Dayal
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'Shri B. S. Mainee

APPLICANT (S) 4 COUNSEL
VERSUS
GaoMs. , N.Railway & Ors.
RESPONDENT (S) COUNSEL
Date Ofﬁce Report Orders
27.1.1992 \
f

as

Present : Shri B. L. Madhok, proxy counsel

for Shri B. 5. Mainee, counsel fer
the petitiener, S

Issue notice to respondeats returaable en

13.3.1992, ‘Personal presence of the respondents

is dispensed with fer the time being.

QL | |
( P, C. JAIN ) ( Vo S. MALIMATH )
MEMBER (4) . CHAIRIVAN -
13.3.1992

Present : Shri B. L. Madhok, proxy counsel
for Shri B. S. Mainee, Counsel for
" the petitioner. ‘
_None for igspondent No.l though served.
Intimation of service on reSponden% No,.2

is S'till éwai’ted. Call on 26.3 «1992.

Q. .
( J. P. Sharma ) ( P. C. Jain)
Member {J) ' "~ Member (A)
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26,3,92 CCP 46/92 in
‘ OA 674/88

Petitioner through Shri B.L. Madhok, proxy
for. Shri B,5. Mainee, Counsel,

Respondent No..1 is duly éerved; None
appears for him. ' So far as Respondent No, 251
is concerned, more than 30 days have
elapsed after the notice was senf by
Regiétered post to the correct address. ‘a,

.‘Neithér the acknowledgement is'receivé§1)
nor the notice has returnéd unserved,
Hen;e, nétice fo Respondent No, 2 is déemed‘j
to‘have been duly served, As we are
prima facie satisfied that there is no
compliance with the judgement of thé\Tribunaii
dated 17,5,1991, we direct Respondent &o. 1 i:

to remain personally present befere the

Tribunal on 21.4,1992 for teking furthsg -

. action dnder~the Contempt of Courts Act.
If pbefore that date the judgement is fully .. -
compliéd with, we reserve liberty to move

. us For:recalling the order of«personal

preéence. Let a copy of the order be sent

to both the respondents,
. -
Qe
(P.C.IAIN) (V.8, MALIMATH)
- CHAIRMAN

MEMBER (A)
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CAT/ Continued Sheet RNy Page No. ‘.},@4{ -
Date Office Report - Orders
13.4,82 MP_1096/92,
Petitioner through Shri B.K. Aggarwal,
Coursel, T
On behalf of tha. rxesponde_nts Shri B.L. Madan,
proxy for Shri B,S., Mainee, Counsel, is
present,

M.P. 1096/92 for exemption from
personal presenmce of Respondent No, 1 is
allowed, 572¢~

: Q | .
(P.C. JAIN) (V.S, MALIMATH)
g SRD | MEMBER(A) CHA IRMAN
A4 f . .
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: Shri B, S. Mainee, counsel fer the petitiener,
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hri B. K. Aggarwal , counsel fer the respendents.,

Gall en 15.7.1992.
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